
IN 'IHE ~E!-lT.RAL A.UliUISTRATIVE TRIBUNAL • JAI?UR BEUCH, JA.IPUH. 

Date of Order \ ?,,-"-1·-~ ~-o 

OA 140/99 

Smt. Punita 1-littal D/o Late Shri Ashok Kumar and \t~ife 
of Shri R.K. Mi ttal. aged 28 years. Resident of 1374/32 
Alwar Gate, Ajmer. 

• • • • Applicant 

versus 

1. Union of India through General Manager. 
tfestern Railway, Church Gate. Mumbai. 

2. Chi£ trlorks Manager. t_.oco tlorkshop. 
Western Raill'ITav. Ajmer. 

•••• P.espondents. 

Mr. H.o .P. Mathur. Proxv counsel to 
Mr. Sunil sar<•dariya. Cbunsel for the applicant. 
Mr. s.s. Hassan. Counsel for the respondents. 

COAA.M: 

Hon'ble Mr. S.K. Agart·:al. Hember (Judicial) 

ORDER 

(PErt 1iON 1BLE }.iR. S.K. A.GA.Rlt!AL .. HEl·1BER (JUDICIAL) 

In this original Application filed u.fs 19 of the 

Administrative Tribunal's Act. applicant makes a prayer 

to direct the respondents to consider the applicant for 

appointment on a:>Inpassionate ground \~;ithout discr:.tminating 

her on the ground of sex. 

2. In brief. the case of the applicant is that 

applicant • s father 11 Shri Ashok KWl\ar Bansal, \·lhile work.ing 

as Chief Metallurgical Superintendent expired on 6.8.98 

leaving behind him his \'lidow Smt. Premlata II son Shri Vinod 

Kumar. daughters Nisha. ~likita and the applicant. It is 

stated that t~e applicant is residing and ~~~ing her 

parents sincerely since long because of her brother's 

\::! : ~ "'~~1\-different out look to\'Tards parents. '!he applicant •s 

~)JJ_ llil~er filed an application on 25.10.98 for considering 

'" 
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the applicant for ma appointment on compassionate ground 

which was xejected vide letter dated 5.2.99 by respondent 

no. 2 on the ground that the applicant is not dependant 

of Late Shri Ashok x~umar Bansal and she is married. It is 

stated that applicant has been residing \-Tith her parents 

even after her marriage and. therefore. there can be no 

discrimination between son and the married daughter 

regarding the apfOintment on compassionate ground. 

3. The. applicant has filed this OA for the relief 

as mentioned above. 

4. Reply was filed. In the reply. it has been rrade 

clear that applicant. Srrtt. Punita Mittal. is married and 

not the mernber of the family of the deceased. Therefore. 

she is not entitled to be considered for appointment on 

compassionate grounds. 

s. Heard the learned lawyers fbr the parties fbr 

disposal of this OA at the adrllission stage and also 

perused the whole record. 

6. It is an admitted fact that applicant was trtarried 

before the death of deceased employee. Shri Asook Kumar 

Bansal •. ~.ccording to the instructions issued from time to 

time by Government of India (t-taster Circular) • it has 
• 

been abundantly clear that married daughters are not entitled 

to be considered for appointirtent on compassionate grounds 

s.s they are not the members of the dece~sed employee • s 

family. 

7. on the basis of the averments made by the parties 

in the pleadings. it :.is also not clear that any indigent 

circumstances is existing in the f~~ily of the deceased 

employee due to sudden demise of the bread-earner. There­

fore • in rny considered opinion» the applicant failed to 

established any case in her favour for giving direction to 
c 
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cr:msider her for the appointment on compassionate grounds. 

·Therefore. this O!t fails having no merits. 

8. I, therefore, dismiss this 0~ at this stage of 

admission having no merits. 

9. No order as to costs. 

----,---·---
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v·-..~ 

, ( s.K. Agarwal) 
Member (J) 


